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SHRI NATH PAl: He think, that 
judicial kn0wledge is hereditary? Lot him 
nJt have that arrogance. 

SHRI VIKRAM CHAND MAHAJAN: 
I have categorised him as an angel. But he 
dOes not want ·to take the compliment. At 
least let him have good grace to accept the 
compliment. 

Another objection has been raised on tbe 
ground that there are three branches, namely 
the e.eculive, the judiciary and the legis-
lature ...... 

MR. SPEAKER: The hon. M.mber 
may continue his speech after lunch. 

13 hr •. 

The Lok Sabha adjourned for Lunch 
till Fourtet!n of the Clock. 

The £Ok Sabha r':Qsst!mbled aft er 
Lunch at Four minutes past Fourreen of 
the Clock. 

[MR. DEPUTY-SPEAKER in tire clrair) 
RE. ALLEGED ARREST AND BEATING 

UP OF DEMONSTRATORS IN FRONT 
OF PARLIAMENT HOUSE. 

SHRI S. M. BENERJEE (Kanpur): I 
rise to a point of order. This is a very seri-
ous matter. I want that the debate on the 
particular motion before the House be adj ,-
urned to di,cuse a very serious matter. 

As you are aware, unemployed youth., 
both m..!n and women, have come from 
verious parts of the countryJ from 15 States. 
They wanted to knock at the door of this 
august House to highlight their hunger and 
starvation. A delegalion m.t the Prime 
Minister yesterday when they handed over 
m:morandum to her. Sbe gave them a 
sympathetic hearing and has promised to do 
something, if there is anything in herh ands. 

The point is that they wanted to present 
a memorandum to the elected repre3enta-
lives of the people. As you know, the tradi-
tIon in Ihis House has boen that poJp'C come 
outside and ~ ~  to meet us. You have 
been a number here since ~  and you 
yoursef have addressed many such mectinp. 

In thIs way they wanted to meot us on this 
occasion also. 

Now, what has happened. Immediately 
they came In, they have h.!en arrested. I 
have nothing against the arrest, section 144 
is in f,rce. But the entire building has 
been converted into a concentration camp. 

SHRI VIKRAM CHAND MAHAJAN: 
(Chamba) : For whom? 

SHRI S. M. BANERJEE: For the elec-
ted representatives of the people. What is 
this? Can they not approach us? Can 
they not knJck at our door? Und:r S.c. 144 
they could have been just arresled. But 
they have be,n beaten up and ~  

Our sisters were there. Th,y have also 
been manhandled. 

I wanted to table a call attention or 
adjournment motion. But because we are 
adjourning tomorrow, I would request you 
to kindly ask the Home Minister to make a, 
statement on this very seriou. ~  After 
all, the rights and privileges of Members 
cannot be infringed in this monncr. Can 
we not meet them? Can they not meet us? 
This is the G mdhi C:ntenary Year. Wo 
now dealing with a Bill deciding the sueces-
sioa to the Pre;i tent of this country. 

SHRI J. M. BISW AS ~  : I was 
personally pc<sent on the spot. Let me be 
heard. I saw people being b:alcn up. 

SHRI INDRAJIT GUPTA (Alipore) l 
Un:!.. sec. 144 they were arrested but they 
cannot be beaten and manhandled, as tbey 
have boen. 

SHRI BAL RAJ MADHOK (South 
Delhi): You know we arc a sovereign elected 
Parliament. The p:ople have a right to 
approach Parliament with their difficulties. 
The prublem. of unemployment has assumed 
very grave proportio,s The other day, the 
Prime Minister Was glad enough to say 
that they are taking care of it in the Fourth 
Plan. But we also heard the hon. Vlbour 
Minister say this moning that they do noi 
have any data .. to whether there is u'lemp. 
loym,nt or not. 

Now lakh. of people are unemployed, parti-
cularly youngmeo and wom,". They .have 
come hore. They have a right to be concer-
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ned about it. Wben they want to come and 
place their grievances before us, they are 
not allowed to come near Parliament. 
Section 144 is imposed over the wbole area. 
This is very bad. 

This kind of blanket ban on any kind of 
meeting or demonstration in front of Parlia-
ment should go. I would appeal to Go-
vernment to lift it. Government to should 
make a statement as to what they propose 
to do about tbe situation. 

SHRI H. N. MUKERJEE (Calcutta 
North East) : Could I point out that repre-
sentatives of this very group of people, 
among whom so many have been arrested 
and beaten up, whicb is most reprehensible, 
met tbe Prime Minister yesterday? Sbe gave 
them a patient bearing. If tbat bearing is 
worth anything, it should certainly be 
followed up by some kind of sympathetic 
action, some kind of symbolic expression 
of the Government's desire to tackle tbls 
problem. 

Are we to be reconciled to this position 
tbat Parliament House would be barricaded 
against everybody? Are we to function in a 
democracy, about which so many superlative 
are being wasted, if people cannot approach 
us and Section 144 Is clamped down all over 
the place tn the manner it has bcen down? 
I am not reopening the matter, bnt apart 
from Sec. 144. tbis beating up business is 
going a little too much. It is happening 
over and over again and Members of Parlia-
ment have jnst to look on nnable to do any-
thinll. 

SHRI J. M. BISWAS: I was present on 
the spot. Let me be heard. 

MR. DEPUTY -SPEAKER I Shrl Kundu. 

SHRI S. KUNDU : Sometime ago I had 
writtan to the Prime Minlster to waive Sec. 
144 from the precincts of Parliament House 
10 that tbe delegation could come and m",t 
tbe Prime Minister and us. I did not rece-
ive a reply. But I was told that the Cen-
tral Government could not do anything; it 
bad been done by tbe Delhi authorities. It 

is not so. I tbink it has been done by the 
local authorities with the consent of the 
Central Government. 

The demonstrators are peaceful. Their 
declared purpose is peaceful and legitimate 
to present a petition to the Prime Minister 
and the House. But members taking part 
In this son..of demonstration have been man-
handled. This Is really shocking. 

As you know. in this House, the pro-
blem of unemploymont has been raised. 
These are hungry people. Tbis is the 
Gandhi Centenary year. I remember what 
Gandhiji used to say about a hungry man. 
For a hungry man, all talk of culture, civi-
lisation and so on is a mockery. Unless 
these young men and women are given some 
sort of employment, food, clot bing and 
sbelter, they will not understand tbe kind 
of nice speeches we make in this temple of 
democracy. It is in the interest of demo-
cracy that we see that something is done to 
satisfy their genuine urges and they are not 
roughly handled of manhandled by the 
police. 

.n 1110 ;no ftorml ~  : ililm 
it ~ lfi1 ~ ~~ ~ fit; arRt ~~ 
lfi1 <m ~ I ~~ 144 ~ "f'IT garT ~ I 
~ ~~ ~ artn: ~~  gm ~ am: 
ffi"oT ~ f'FlIT trlff ~ if) i!Tll" ~~ "') 
~ ~ "') ~~ rn ~ mi'k t.fr 
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SHRI S. KANDAPPAN (Mettur): 
What has happened In the vicinity of Parlia-
ment is unfortunate and I hold the Govern-
ment entirely responsible for it. This is 
not a new phenomenon. For the past two 
weeks we have been seeing many persons 
wanting to represent to the Government. 
We had also heard that youngmeu from 
Kerala who came here in deputation to see 
the Minister had been arrested. It is tbat 
kind of frustration that is at the back of 
these demonstrations. Even today during 
the question hour we found how the Minister 
In charge of L'lbour contributed to this kind 
of frustration. When we seek some clari-
fication on the tbinking of the Government 
about tbe Fourth Plan, instead of trying to 
assuage the fears of the unemployed in tbis 
country, tbey try to increase their fears. 
There is no concreto thinking or constructive 
suaestlons from tbat side. Those things 
baWl led to this kind of unfortunate situa-
tion. I tbink it is very pertiment for us 
to demand tbat the Home Minister should 
make a statoment right now . 

• • Not recorded. 

SHRI HEM BARUA (Mangaldail : Not 
only tbe ~  but you, Mr. Deputy-
Speaker, and the hon. Speaker are also re-
sponsible for allowing the Government to 
impose Section 144 here. You sbould advise 
tbem to withdraw it. 

SHRI GANESH GHOSH (Calcutta 
South) : I bad also been to that place and 
the mounted police were used to beat tbem 
up. This i. absolutely shamef,,1 for this Go-
vernment. There is Section 144 and we can 
understand people being arrested. But why 
are they beaten up 1 Is there any reamn 
for that? This Government claims to be 
a civilised Government. I hope you would 
direct !he Home Minister to explain the 
whole tbing ... ... (Interruptions.) 

MR. DEPUTY -SPEAKER : The Go-
vernment have taken note of what has been 
said. The Minister of State is also bere; be 
has taken note of it. He says that he has 
no information. (l'llerruplions). 

Order, order. All the Members of the 
concorned about it. (Interruption). 

SHRI J. M. BISW AS: The House 
House are should b. ad ~  

SHRI S. M. BANERJEE: Sir, I am 
least interested in who is to become the 
President after tho death of the President. 
I am more interesteel in the situation caused 
by the unemployment ~  the youth. I 
move for the adjournment of the House. 

SHRI S. KANDAPPAN: Lot the Minis-
ter make a statement. 

SEVERAL HON. MEMBERS rose.-

MR.. DEPUTY-SPEAKER: This is not 
fair. 

SHRI S. M. BANERJEE: Ploase bear 
me for a mbut •. •• (lnterruption). 

MR. DEPUTY-SPEO\KER: No mote 
hearing. Nothing will go on record. Now, 
Some M:mbers came in and agitated manner 
and reported to me that these are the facts. 
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Whether they are correct or not, I do not 
know. I know Section 144 is there. 

SHRI S. KANDAPPAN : There are 
many Members who have come from the 
spot. 

MR. DEPUTY-SPEAKER. I am only 
sayIng that you. have said what you have 
seen. (Interruption). 

SHRI J. M. BISWAS: After their arrest, 
they have been beaten up. After having 
taken them into custody, they beat them. 
(Interruption). 

SHRI A. DIPA (Phulbani): You say that 
what a Member of Parliament is saying ;. 
not correct ? 

MR. DEPUTY-SPEAKER: Who has 
saId that? Nobody has said that. 

>.fi ~ ... , 1fT: 1 ~ if'*'" ~ tii it; 
~~ ~ ~ I 

SEVERAL HON. MEMBERS rose-

MR. DEPUTY-SPEAKER: No, no. This 
Is not the way. I will stop it here. Mr. 
Jha, I .had given you an opportunity. 

>.fi m. :;pr 1fT: ~ ~  

am ~ ~ ~ ~  fit; ~~ ~ 
~ "lff it tR it; ~ ~  on: q'lffl0li ~ I 

SHRI D. N. PADODIA (Jalore): 
It is terribly annoying that while the mount-
ed police has been used, the Ministor chooSes 
to sit silent. I therefore suggest that in 
your wisdom, if you can direct the Minister 
to make a ~ statement at a ~  time 
say within one or two hours, that will b, a 
fine solution. 

MR. DEpUTY -SPEAKER : A.s I sa,d 
eallier, the matter ·has been raised by several 
Members who have seen what has happened. 
Whether the facts are COr(ecl or not, I can-
not say. But we know one thing that there 
i. Section 144 in force roundabout; It there 
is viQlonco, the Government is free to deal 
with It in the manner they like. But if a 

peaceful demonstration is there, when people 
are coming to meet their own representatives 
in Parliament, it is a matter which must be 
taken .into consideration by the Government. 
Because of the allegations that are made 
here,-the Minister of Parliamentary Affairs 
is here and the Minister of State in the 
Ministry .Qf Home Affairs is also here- I 
wouldsug8cst that the Governmet can ascer-
tain Ihe facts on this particular aspect-

SHRI S. KANDAPPAN: Before 3.30. 

MR. DEPUTY-SPEAKER: Let him 
take his time. (Interruptions) Take your 
own time. Something has boen happening 
nearbout Parliament, and the representalives 
of the ~  from this side are saying that 
this has happened, and nothing is stated on· 
behalf of the Government. It is no t good; 
it is not proper. Therefore, I would like 
very much that the Government comes out 
with a factual statement at the earliest 
opportunHy. 

SHRI J.M. BISWAS : I want an assu-
rance from the Minister through you that 
those who have been taken into custoday 
will no more be assaulted. 

MR. DEPUTY-SPEAKER: That is a 
hypothetical case. 

SHRI J. M. BISWAS : At least 200 
people were taken into cu,tody. They must 
not be assulled any more. 

SHRI S. M. BANERJEE: Will the 
Minister make a statement or not? 

MR. DEPUTY-SPEAKER 
order. Shri Mahajan. 

Order, 

SHRI NATH PAl (Rajapur): Sir, you 
have summed up the situation very well, It 
is not a demonstration that we are in!erested 
in; but the point is that the people were on 
their way to go to Parliament which is the 
highest forum for the citizens of this country, 
and lhey were trying to reach ParliaD)ent to . 
make representations. You said that alle- . 
gat ions wore made. There is a difference 
between making an allegation and giving 
fact,. We never made any allegations. It is 
alleg "I that force was used. In the light of 
thi', I would request the Home Minister to 
say, "Since it has ~  alleged, I will 
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enquire and place the facts before the 
House". If what is alleged is true, it is a 
very serious and grave matter. It is contempt 
of the House if citizens coming to Parlia-
ment are prevented from reachIng Parlia-
ment. There Is hardly any use in having a 
Parliament in that case. May I reqnest him 
to say that he wlll enquire and place the 
facls before the House. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND 

TRANSPORT (SHRI RAGHU RAMAIAHl , 
As my colleague has already stated, we have 
DO prior information. None of U9 were eye-
witnesses. But certain things have been 
Ita ted. Naturally he will enquIre into it, 
ascertain the facts and inform tbe House. 

SHRI S.M. BANERJEE, When? It 
must be done today. 

SHRI RAGHU RAMAIAH I Facts 
must be ascertained first. He is a responsible 
Minister and you sbould leave it to bim. 
You canoot put down a limit like IS 
minutes or balf an hour. 

MR. DEPUTY-SPEAKER I Once the 
assurance has been given that after ascertain-
ing tbe facts, a statement will he made, is 
It not enough? I have already directed him 
to find out what really happened and 
whether the facts narrated here are correct. 
He will find out the facts and explain the 
position of the Government lIis-a-lIis the 
alleged high-handedness-that was the word 
used-of the police authorities. 

SHRI BAL RAI MADHOK , May we 
presume that the Minister of State for Home 
Affairs bas gone dumb and he cannot stand 
up and say "I will enquire" 1 Wby should 
the Parliamentary Affairs Minister deputise 
for him 1 This Is an insult to the House. 

SHRI RAGHU RAMAIAH: He has 
taken note of whatever has been said ... 

SHRI S.M. BANERJEE l He is more 
than a stenographer to merely take notes. 
(Interruptions). He is a Minister of 
State. 

SHRI RAGHU RAMAIAH: SIr, you 
in your wisdom referred to me also and 
therefore, I bave a fi$ht to say ~  

MR. DEPUTY-SPEAKER l All the 
group leaders of the opposition parties bave 
taken it up in a serious manner. It Is a 
serious matter. May I take It that the 
Home Minister will be able to make a state-
ment before we adjourn today 1 (Interrup-
tions). 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRJ 
VIDY A CHARAN SHUKLA) I It is 
completely useless to say things which 
bon. members opposilO have said. Once 
you in your wisdom bave directed tho 
Government, there is no other way for thl! 
Government. Government will collect facts 
and make a statement. 

SOME HON. MEMBER I When' 

SHRI VIDYA CHARAN SHUKLA I 
I cannot say by wbat time I will be able to 
collect suffident facts aud report to this 
House. I will try to do it as quickly as 
possible. But I cannot say wbether It caD 
be done today or it will bave to be done 
tomorrow. (Interruptions). 

SHRI I.M. BISWAS 1 It must be done 
today. 

MR. DEPUTY-SPEAKER I He bas 
given an assnrance tbat be will col1oct tho 
facts and make a statemont as early u 
possible. I think hon. Members must be 
satisfied witb that assurance (interrup-
tions). 

SHRI HAL RAJ MAD HOI<' : Lot bim 
make the statement before tbe House ad-
journs today. 

SHRI I.M. BISW AS ! If he cannot give 
this assurance be should quit office. 

SHRI H.N. MUKERJEE: Sir, wbat Is 
his difficulty in corning to the House today 
evening? He has four hours' time today. 
At the next door things have happened. Ho 
can easily find out and place it before tbe 
House before the House adjourns today. 

MR. DEPUTY·SPEAKER: As I bave 
already said, if possible before we adjourn 
for the day be will make the statement. 
That must satisfy hOD. Member, (Interrup-
fions). I take it bon. Minister said that he 
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will gather infonnation and before we 
adjourn for the day he will make a state-
ment before the House. Whatever infor-
mation he can gather he will place before 
the House. 

SHRI R.D. BHANDARE (Bombay 
CClDtral) : Sir, I rise on a point of order. 
Shri ~  while referring to the MinIster 
saId ~  "he is more than a stenographer". 

SHRI S.M. BANERJEE I I said "he is 
more than astenographer". Every hon. 
Member including Shri Bhandare is more 
than a stenographer. 

SHRI R.D. BHANDARE : So far as the 
record is concerned, that a Minister should 
b. bound with a stenographer is something 
the record should not be burdened with. 

SHRI S.M. BANERJEE: I rise on a 
poInt of personal explanation. I have all 
regard for Shri Shukla. What I said was, 
when the hon. Minister of Parliamen tary 
Affairs said that he has taken note of it, we 
see the stenographers taking note of every-
thing and that is why I said "the MinIster 
Is more than a stenographer". What did I 
say? What is unparliamentary in that? 

MR. DEPUTY-SPEAKER: Let us 
proceed with the busines. now. 

14.28 brs. 

THE PRESIDENT (DISCHARGE OF 
FUNCTIONS) BILL-Contd. 

MR. DEPUTY·SPEAKER : Shri Maha-
jan may continue his speech. 

SHRI VIKRAM CHAND MAHAJAN : 
Sir, I was su\lmitting that there are three 
or four equally good allernatives for the 
appointment in the line of succession of 
those persons who can discharge the func-
tions 'of the President. There is the Speaker 
of the Lok Sabha, there are the Governors 
and there is the Chief Justice. The posi-
tion of the Home MinIster Is like that of a 
person who has three or four girl friends 
and he has to marry one of them. If he 
chooses one of them it is not an aspersion 
on the others. Simila.Flr the yovefornepl (If 

India has chosen a particular line of 
succession, a particular line that Chief 
Justice or the Senlonnost Judge would 
succeed or discharge the functions of the 
President until a new President Is elected. 
It Is not an aspersion on anybody else. It Is 
not an aspersion on any other equally com-
petent person. 

LasttY1 the present Bill has been intro-
duced under article 70. The question Is 
whether the present Bill is sufFicient for the 
purpose or a constitutional amendment is 
necessary. Here I would like to read both 
articles Cl5 and 70 because that would 
clarify the position. Article 70 reads. 

"Parliamen. may make such provision 
as It thlnks fit for the discharge 
of the functions of tho President In 
any contingency not provIded for In 
this Chapter." 

Article 65(1) says: 

"In the event of the occurrence of any 
vacancy In the office of the President 
by reason of his death, resignation or 
removal, or otherwise, the Vice-
President shall act as PresIdent untill 
the date on which a new President 
elected in accordance with the pro-
visions of this Chapter to fill such 
vacancy enters upon his ofFice." 

So, this provision says that the VIce-President 
shall act as the President. In what coo-
tingencies are death, resignation or removal. 
Article 65(2) Is more important. It says : 

"When the President is unable to 
discharge his functions owing to 
absence, illness or any other cause, 
the Vice-President shall discharge his 
functions until the dato on whlch the 
President resumes his duties." 

So, article 65(2) talks of discharging the 
functions of the President by the Vice-
President on certain contingenci..s, the con-
tingencies being absence, illness or any 
other cause. 

The ConstitutIon has created a distinc-
tion between article 6S(I) and 65(2). While 
65(1) ~  with death, resignation or remo-


